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in such manner as the Speaker may 
direct, two members from amonl 
themselves to serve as members of 
the Sree Chitra Tirunal InRtitute for 
Medical Sciences and Technology, 
Trivandrum, subject to the other 
provisions of the said Act." 

Thr motion was adopted. 

n.IO hrs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC TO IMPORTANCE 

[&Iglish1 
Reported unrest amongst labourers In stone 
quarries at Farldabad and attack on tbem by 

armed gaolS 

PROF. MADHU DANDAVATE 
(Rajapur): I call the attention of the 
Minister of Labour to the following matter 
of urgent public importance and request 
that he may make a statement thereon :-

II Unrest amongst labourers in the 
stone quarrits at Faridabad and 
attack on them by armed gangs 
resulting in Ihe death of a Harijan 
Labourer and injuries to several 
others and the steps taken by the 
Government in the Matter." 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANIIAH): An agitation of mine labou-
rers organised by the Bandhua Mukti 
Morcha was held in Faridabad on the 14th 
March, 1985. The main demand was imple-
mentation of the Awards of tbe Central 
Government Industrial Tribunal. Chandi-
8arh• 

Swami Agnivesh, the leader of the 
Bandhua Mukti Morcha met the Dy. 
Commissioner on 15.3.1985. The Dy. 
Commissioner filed a meeting between the 
Contractors, Labour~rs and th~ concerned 
officers o( the State and Central Govern-
ment on 18.3.1985. On 16.3.1985 Swami 
A.nivesh again met the Dy. Commissioner. 
The Dy. Commissioner advised him to wait 
till tbe 18.3.198S. 

On 17.3.1985 the Crusher Owners wan. 
ted to start the crushing operations. About 
300 workers were also willing to start the 
work. In the meanwhile about 500 labou-
rers arrived at the scene. They wanted tbe 
crushers to be stopped. III the scuffle thal 
followed, stones were thro"n and latbi 
blows were exchanged. Unfortunately, one 
person Shri Dhoom pas was killed and 16 
persons were injured from both the sides. 

Two rounds were fired by a Sub· Ills-
peetor of Police in tbe air to scare away 
the agitating mob. The crowd dispersed 
thereafter. The dead body and the injured 
'were taken to the B.K. Hospital, Farida-
bad. Four persons ',vere admitted in the 
'Hospital and the others were discharged 
a fter first-aid. 40 persons were arrested 
and two cross-cases have been registered. 

The CentraJ.. Government Industrial 
Tribunal, Chandigarh has given 3 Awards. 
The first Award was given on 10.9.1984. 
By this MIs. A.G. & Company was directed 
to forthwith stop making unauthorised 
deductions from the wages of the workers 
engaged in Quarries. This award could not 
be implemented because Mis. A.a. and 
Company has not been opera t i og the 
quarries since May, 1984. 

The other 2 awards were given on 
22.1.1985 agai!lst Mis. G.S.C. and Com .. 
pany, Faridabad and MIs. Pioneer Crushing 
Company. In these awards the Tribunal 
not only directed that the unauthorised 
deductions should be stopped forthwith 
from the wages of workers but also direc .. 
ted that the deductions made in the past 
shOUld be refunded. 

These 2 a ~ards have been publishl."d in 
the Gazette on 16.2.]985 and became 
enforceable from 18.3.1985. 

I share the deep concern of the Hon'ble 
Members on this tragic incident and we 
now propose to go into the entire issue 
relatiog to lease and working of these 
quarries with the State Government, 80 as 
to safeguard the interest of workers. I 
would also like to bring to the Dotice of 
the HOD'ble Members tbat we have already 
taken steps to comply with the directives 
of the Supreme Court issued in DecelJ'her, 
1983. 

1113bn. 
,[Mr, Deputy-Speaker in the Chair) 
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PROF. MADHU DANDAVATE : Mr. 
Deputy·Speaker, Sir, I am constrained to 
observe, at the very outset, that on 12th 
March 1982, I had tabled a Calling Atten-
tion Notice on a similar subject, when tbe 
Labour Minister was kind eneugh to assure 
the House that the Centre will come in 
cont,act with the Har}ana Government, the 
problem will be explored in depth and 
whatever situation arises in Haryana, and 
particularly in the stone quarries, as a 
result of the treatment that is meted out to 
the migrant labour in bondage at the stone 
quarries, justice will be done to them. 
Sir, three years have passed, the same 
Government continues and we find that 
there is an urgent need to call the Atten-
tion of this House again to a similar inci-
dent at the Faridabad stone quarries. 

) want to tell you with all the serious-
ness at the very outset, that the tragic 
story that I will narrate bdore the House 
for the benefit of the hon. Members, will 
be a heartrending story and, if Minister's 
sympathy is not roused and his tears do 
not shed, I have not the least doubt tha t, 
after listening to my observations and the 
questions that I pose, the tears in his eyes 
will be totally frozen; so colossal is the 
tragedy that has taken place at Faridabad. 

Uufortunately. the majority of the 
bonded migrant labour at the stone quar-
ries in Faridabad happen to be harijans 
and tribals, or belonging to the weaker 
sections. When this question came up long 
back, on the 12th March 1982, I had 
raised the question through a Calling 
Attention Notice, where I had given a II 
the details, which I do not want'o repeat, 
because there arc some members in this 
House, who were in thc last Lok Sabha 
also, and fortunately there are some Minis-
ter t • .f Interruptions) Hon. Minister, why 
don't you allow me to continue? It is too 
serious a tragedy and ) think I do deserve 
the attention of this House. 

I would like to point out that this very 
serious question arose even a number of 
year. back and today it has been inten-
sified. I would like to recall the experience 
of those who are connected with an orga .. 
nisation dealing with bonded labour, the 
Bandhua Mukti Morcha. They had already 
I9DO to tbe Suoreme Court to SC',,"1c indi~_ 

Imporrance 

Whtn they found tha t the administration 
is not prepared to give them justice, when 
they found that the quarry owners are Dot 
prepared to give them justice and when 
tbey found Ihat the contractors have com-
plicated their problem, they went to the 
Supreme Court. Here I would like to Quote 
a very significant Supreme Court judgment 
that was delivered on the 16th December 
1983. The whole judgment is nothing but 
a sea of pathos. I Will read out a part of 
the Judgment. Justice Bhagwati said in the 
Judgment: "They are non-beings." He 
refers to the bonded migrant Jabour as 
non-beings. 

"They are non-beings, exiles of civi-
lization living a life worst than that 
of animals, for animals are at least 
free to move abou r as they like and 
they can plunder or grab food 
wherever they are hungry. But these 
outcasts of society are held in bon .. 
dage, robbed of freedom and consig-
ned to an existence where they have 
to live either in hovels or under the 
open sky." 

This is what Justice Bhagvati had said 
in his Judgment. And then there was an 
operative Clause to the Judgment and it is 
here that the Centra) Government comes 
into the picture. In the operative Clause 
of tbe Judgment delivered on 16th of 
December, 1983, Judgt"s of the Supreme 
Court observed : 

"The Slate of Haryana is duty-bound 
to take action to cnforet the provi· 
sions of Mines Act 1952 and Mines 
Rules 1955 and other rules aDd regu-
lations made under that Act for the 
benefit of workmen. Though we 
have given these directions to the 
Central Governmcnt ... " 

Please note : 

"Though we have given these direc-
tions to the Central Government and 
the Slate of Haryana and we expect 
them to strictly comply with tbese 
directions, we need not state tbat if 
any of these directions are Dot pro-
perly carried out by the Central 
Government or tbe State of Har. 
yana, we shall take a very serious 
view of the mattfr. because we 
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firmly believe that it is no use 
baving "welfare laws on the Statute 
Book, jf they are not going to be 
Ilnpltmt!nlt:d. w~ must not be 
conttnt wIth tbe law In books, but 
law ID action." 

After reading out the operative clause 
ot' Ih~ Judgment, I do not want to read 
out ali lho~e twentyone directives that the 
Judges have given. fhere were lwentyone 
dlrectlons that were given to the Central 
and State Governments. 

But the Supreme Court did not stop at 
that. Very often in the Administration we 
find ~erlain assurances are glv(!n, but there 
is no time frame prt!scri bed. As a result 
of that, injustice drags on and people con-
tinue to sutfcr and the bonded labour 
continued to be in agony. In order to 
prevent that "gony, the Supreme Court 
went a step ahead and laid down a timt:~ 

frame. The Suprem~ Court directed the 
Centre and the Stale that within six weeks 
of the date of Supreme Court Judgment, 
bonded labour must bi! sent back to their 
homes in differt:nt States and minimum 
wages to quarry workers and power crush-
ers should be made available by raising 
necessary funds. 

The directive was clearcut. The time 
prescribed was clear-cut. On 16th of 
December. J983. the Judgment was delive-
red and the Supreme Court Judge had 
categorically said: 

"I am giving a six·week time for the 
implementation of various directions 
concerning housing, concerning sani-
tary facilities, concerning the imple-
mentation of minimunl wages and 
concerning Ihe Te~t of the amenities 
to be provided to all of them." 

Now, I would t'xplain what wele the 
conditions of wagt!s due to bribt!ary and 
corruption and so many irregularities by 
unauthorised agencies working in the qua-
rries due of an accepted wage packet of 
Rs. 71/- to be given to these migrant 
labour working in the stone quarries at 
that particular place, Faridabad, what is 
'he BelUal pat.:ket thal they get? On 161b 
of this month, I and two my of mv <.:ollea-
gues from palliament-one from the Rajya 
Sabhu and ()oe from the Lok Sabha - went 
on tbe spot. Tho workers were or,poising 

a Dharna in front of the Office of the 
Deputy Commissioner. We met a large 
number of them. They were illit~rate per-
sons. Many among lhl:m Were women 
carrying children in their arms. We asked 
them separately: Rs, 7J/· is the wale 
packet prescribed for you. When you 
carrry the wage packet at home. what is 
the amount that you carry? So many 
women with tears In their eyes told' us 
that 'only on papers we sign that we have 
received Rs. 71/- for gage packet, but 
when we carry the packet at home, it is 
only Rs. 27/- that We carry.' 

What happens to the rest of the 
amount? Fifty per ceIit of that wage 
packet is swallowed by nlafia gangs, part 
of it is taken by the contractors, or when 
it is takt:n by th~ other middlemen, they 
threakn the women that if they do Dot 
purt with part of their wage packet, they 
arc liktly to be molested and raped. That 
is wha t they are thren tened with an'd out 
of the wage packet of Rs. 71, a wage 
pJ('ket of Rs. 22 is carried home by the 
bonded labour. 

In order to find out whether the "Sup-
reme Court Judgment is impkmeDted or 
not. the Judges had an inkling that pro-
bably the directives, the 2]·point direc-
tives that were given were not likely to be 
implemented and, therefore, the Judges of 
the Supreme Court directed that bonded 
labour should get drinking water, sanitary 
facilities, residential houses, ration shops, 
free medical aid, and maternity benefits, 
and in order to find out whether alJ these 
directives are effectively or partially imple-
mented or not, they appointed one Joint 
Secretary of the Government of India. His 
name waf., Mr. Lakshmi Dhar Mishra. 
a capable and competent Joint Secretary 
of the Government of India. He was appo-
jnted by the Supreme Court Judges and 
the terms of reference given to him were 
that he must go on the spot, find out 
whether tht! Supreme Court Judgment is 
being impleml'ntcd and find out whether 
the Industrial Tribunal award at Chandi· 
garh has also been implemented. That was 
the directive given by the Supreme Court. 
Me. Lakshmi Ohar Mishra produced two 
important repons to indicate as t~ what 
is happening at Faridabad stone quarries, 

and in tho lWI) reports submitted by Mr. 
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Mishra it was found that most of the 
directives that were given by the Supreme 
Court were observed only in the brea~h. 

Most 0 f the directives were violated and 
most important among them, that is, pay-
ment of the minimum wage of Rs. 71/. 
was not at all implemented and as a result 
of that aJl the bonded workers, migrant 
workers were Iiv.ing on a paltry wage of 
Rs. 22/. 

There was Ii Central Industrial Tribu-
Dal at Chandigarh and it is here again that 
Centre comes into the picture. The ruling 
given by the Central Industrial Trihunal 
at Chandigarh was that a minimum wage 
of Rs. 71/. be implemented without auy 
directions. Under the garb of some amount 
cut against the fCicililics no deductions 
are to be made. That Was the ruling given 
by the Ct:Dtral Indutsrial Tribunal. To 
demand its implementation the workers 
launched an agi lation. On 11 th of March 
1985, unitedly the workers launched an 
agitation. On 16th uf March, I myself, 
Sudhir Roy and one Member of the Rajya 

, Sabha visited the spar, We met the police 
officers, we had a very fine discussion with 
the police officers, and we made some 
eoncretc suggestions to rhr:m. \Vt: told ,hem 
that on MOlJday-becllus\: Sunday happened 
to be a holiday--Ict them \:all the owners 
and the represcntati\'~s of the' contractors, 
let police authorities be present and let 
representatives of the ban dUll moreha, Muktl 
morcha, be present and they should try to 
sort out. But instead of doing that we 
found that on the 17th there was firing that 
had taken place. Eighteen truckloads of 
men were brought. Sir, our Chief Minister 
had been informed and told by the: Chief 
Minister of Haryana that it was essentially 
a clash between two groups of workers. 
Sir, I myself had visited the spot. When 
We were having a demonstration in front 
of the D.C. ts office, we found truckloads 
of people coming. They di d not march 
like other workers, they were brought in 
the trucks of the conlraclors and owners, 
At halJ a furlong tbey were asked to SlOP 
and from there t hey were asked to 
Illarch and aD their face there was no con .. 
fidence. there was no delermipatioD to filht. 
It "'0 DO indication that they were scnuine 
workers. It was obvious that they were black· 
Ie,., determined and nwanl to break the 
IOlhimate struggle of tbe Bandhua workers 

Impo'fa"ce 

bonded 1abour. There were the 18 trucks 
full of contractors' men and they started 
attacking the genuine workers. 

I am sorry the statement that is made 
by the Chief Ministt!r appears to be a state. 
ment made by the contractors, a state. 
ment made by the quarry owners anu at 
least a statement made by a police officer. 
If he had scnt his rcpresentativtls. his 
officers to find out what has happened. I 
don't think, he would have come out with 
such a sta femen!. I think, an ordinary 
police conslable also is capable of pl'oducinl 
a statement of this type. Tbat is the 
tragedy of the statement. 

I want to bring home to the notice of 
the House that on this qu~sljO[] of bonded 
Jabour, the House is not divided between 
the ruling Party and ,the Opposition Parties. 
I am going to produce before the House a 
ktter written by two MPs. I will deli-
berately not mention thdr names. Bu·t I 
will produce the original Jetter wriften to 
the former Prime Minister, Mrs. Indira 
Gandhi. I must compliment the former 
Prime Minister, Mrs. Indira Gandhi as she 
was rrompt in replying to the letter. A 
copy of the letter i~ also in my possession. 
Sir, for tht: information of the Millister 
a nd the House I I sha 11 read ou t the Ie Iter 
of Mrs. Indira Gandhi. Thm: is nothing 
c(lnfid~ntial. Th-:rc is nothing )leeret. There 
is something that wOllld b.: c\)fuplimclllary 
to the Goverornenl and therefore there is 
no damage donl: in fl.!adlng thut letter. I 
am going to read that letter also. 

On the 16th of March, 13 MP:; saw the 
situation with their own l:YCS. We had 
conversalion and talk with the bonded 
labourers. When the firing [oak place 
again some M~mbers visited the site and 
we found that Ihe attacking people were 
not the genuine wi)rkers, They were sup. 
porters of the contractors. 

There is one more aspect to which I 
would like to make a reference. There is 
~ mafi~ gang that is operating. Mafia ganl 
IS plaYIng havoc in different parts of the 
~oulltr.y. There is a matia gan8 operating 
In Farldabad also. II i" these people wbo' 
extract commission from the poor peasants, 
from the poor labourers and from the poor 
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villaacrs. They insist upon 50% com-
mission. The other day when we were 
demonstrating in front of the" DC's office, 
h is the same mafia gang people who were 
filled in the trucks. They tried to demon· 
strate. Tbat was only a first part. That was 
the pilot project of armed gang attack the 
next day. On th 17th, the same mafia gang 
organised an armed attack witb latbis and 
lIuns on the loyal workers who were 
aaitatlDg for the implementation of the 
decision of the Supreme Court. The workers 
who were agitating did Dot a~k for the 
moon. The workers who were agitating 
simply demanded, "We do Dot want to ask 
anything more. Whatever dilective is given 
by the Supreme Court, you implement the 
directive, the decision or the judgement of 
the Supreme Court. The Supreme Court 
is the highest court of land and their judge-
ment or their rulirig becomes the law of 
the land in lhe country. Therefore, we 
want the implementation of the law of the 
land, the ruling of the Supreml! Court". 
This is what they said. 

Who are the persons who arc prominent 
in trying to bring about attacks on the 
bonded labour? One was Kartar Singh and 
the other was Avtar Singh. These are the 
two mafia gang leaders who were thlOUghout 
instrumental in blackmailing the workers, 
in intimidating the workers and in 
terrorising the workers. 

, Mr. Deputy Speaker, Sir, for the 
information of the members of the ruling 
Party in the House, 1 want to take the 
entire House into confidence and not to 
embarrass. Certain MPs belonging to the 
ruling Part)-I will not reveal their 
names •.. 

SHRI BAPULAL MALA VIYA 
(Shsjapur) : rose 

MR. DEPUTY-SPEAKER: You please 
sit down. Your name is not in the list. 

PROF. MADHU DANDAVATE: Sir, 
I did not want to go into that controver&y 
because in ]981-82, when I raised this 
qUClStiOD, I read out from the concerned 
Jaw rderring to bonded labour and what 
exactly constitute a bonded labour. I do 
Dot want to educate th('se learned Members. 
So many neW learned Members have come 
and only few a ignorant men like me are 

here. I need not try to educate so m,ny 
learned members who have come to tbe 
House as to what exactly is meant by 
Ubonded labour". I read out in the last 
bebate during 'he Calling Attention motion 
what exactly constitutes bonded labour. 

MR. DEPUTY ·SPEAKER : You are 
going to read out a letter. 

PROF. MADHU DANDAYATE: There 
is nothing damaging. 

MR. DEPUTY-SPEAKER! You just 
give a summary of it. That is enoush. 

PROF. MADHU DANDAVATE : Mrs. 
Indira Gandhi was always in the habit of 
writing small letters. So, my summary 
might be bigger than the letter itself. I 
would, therefore, prefer to read it out. 

MR. DEPUTY·SPEAKER : You can 
summarise that also. 

PROF. MADHU DANDAVATE : Tbere 
is nothing damaging. I will not giv: the 
names. The rule is that nothing can be 
placed before the House which damages 
anybody's reputation. 00 the contrary, it 
enhances Ihe reputation of the Prime 
Minister. 

MR. DEPUTY.SPEAKER : You just 
tell us what she has said. That is enough. 

PROF. MADHU DANDAVATE : It 
says: 

"I have received your leIter of January 
27 regarding the alleged anti-national 
aud anti-social activities of Shri 
Kartar Singh and Shri AVIar Singb 
of village Anandpur. The Chief 
Minister of Haryana is being asked 
to have this matter looked into. 

Yours sincerely, 
Indira Gandhi" 

I checked up the signature. It is DOC 

a fake letter. It is a genuine letter. laivo 
my thanks 10 Mrs. Indira Gandhi with 
retrospective effect. It was a aood step 
which she had taken. She bad asked the 
Chief Minister of Haryana that he must 
take cognizance of this particular aspect 
and do the needful. In spite of that, tbe 
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mafia sang is going on with their mefarious 
activites and attacks are taking place. 

So many women with tears in their 
eyes told us wha t some members of the 
mafia gang said, "You are working here. 
But tbe work will be over at some point of 
time. You will have to run back to your 
husbands. But you will not reach them. 
You wHi be molested and raped. It has 
happened in the past and it will happen 
again." That is what the women were 
told. There were molestations; there were 
rapes; there were threats of blackmailing. 

I do not want to give any name be-
cause unless we give notice in advance I 
should not refer to the names according 
to the parliamentary practice. One police 
officer, when we read out the Supreme 
Court judgment of Justice Bhagwati, said 
"Oh ! He does not seem to be a Judge. He 
seems to be a Professor of English who 
indulges in flowery language. What is the 
use of such flowery language and the burst 
of emotionalism? That will not work as 
far as practical problems are concerned." 
This is what has happened. I do not want 
to take more time of the House. I know 
that thi~ is not a debate. It is a Calling 
Attenllon notice. Therefore, to fulfill the 
technical requirements, I will pose certain 
questions. 

I would like to know froOl the hon. 
Minister whether the Supreme Court direc-
tives given not only to Haryana Slale but 
also to the Central Government will be 
implemented in letter and spirit. There are 
21 directives given. The han. Minister can-
not say that these were the directives 
received at the time of the previous Labour 
Minister. The Government is a continuity. 
The Ministers may come and the 
Ministers may go. But the Government 
continues all the time. Even when the 
party in power changes, the Government 
continues. Tberefore t he will have to take 
cognisance as to what directives wt're given 
to tbe Government at that rime. Will the 
Supreme Court directives be implemented 
effectively 1 Will he use his good offices 
with tbe Haryana Government fO ensure 
tbat the Supreme Court judgment and the 
Central Industrial Tribunal Award of 
Chandigarh is implemented In loto ? 

Secondly. will ,be mafia lanl leaders 

ImportanCf 

whose names I have mentioned be arrested 
and dealt with firmly? I know that when 
I talk of smugglers and when I talk of 
malia gangs, we do run our lives in danger. 
But to tbose of LIS who belong to the mass 
movement, the interest of the masses is 
far more important and far more preciou3 
thaD the, existence of our physical lives. 
Therefore, I am not worried. I may tell 
you that I have received telephone calls 
this morning and I was told. "If you refer 
to the mafia gang and, if you mention 
the names, you will have to pay the price. It 

From tbe highest forum of Parliament, I 
want to tell those gangsters that Madhu 
Dandavate is prepared to pay the highest 
price in this land of Mahatma Gandhi if 
justice is to be given to the bonded labour. 
I am not worried about it. I have 
mentioned their names. I would like them 
to be booked and action to be taken 
against them. 

Will the innocent workers who bave 
been arrested at the instance and provo-
cation of the contractors and mine·owners 
be released unconditionally? 

Will the prescribed minimum wage of 
Rs. 75/- per truck to be given to every 
worker be implemented without any deduc .. 
tion towards commission or towards mafia 
gang or towards contractors? The 
Supreme Court order is extremely clear. 
Industrial Tribunal award of Chandigarb 
IS extremely clear that Rs. 70/- must be 
paid without any deductions per worker 
per truck. I would like to know whetber 
that will be implemented or not. 

I would like to know from the hon. 
Minister for Labour whether he will lUke 
the initiative in calhog a tripartite meetiDI 
consisting of the owners of the quarr, 
mines and the representatives of Govern-
ment and the reoreseDtatives of the 
Bandbua Mazdoor Morcha, tbe institution I 

set up for the liberation of bODded labour. 
This is a constructive suggestion tbat I am 
making. If the Labour Minister is able 
to do that, the problem cat be solved 
probably across the table. 

I must warD the Labour Minister "You 
are the Labour Minilte'r. Continue to be 
the Labour Minister and Dot a~t as In 
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anti-Labour Minister. tt I do nQt want to 
make that allegation. The Labour Minister 
is our old friend. I know him very well. 
His heart is with the labour. I do,- Dot. 
exp.ect him 10 be anti·labour, 1 would 
like him to act as labour leader, as Lanour 
Minister and not as .anti·labour Minister. 
Therefore, he should take cognizance of 
the complaints that have come to him. 

In a democratic polity. Supreme Court 
is the highest law of the land. That has 
to be implemented. Showing disresp~ct to 
the Supreme Court is actually showing dIs-
respect to the Constitution of India and, 
therefore, I hope and trust that the 
Labour Minister will not give a cursory 
reply but try to givt~ reply to the specific 
and pointed qUl'srion that [ have raised 
so that justice can be done to Bandhua 
Mazdoor Morcha, to bOllded Jabouras. 
You can deal with us in any way you like. 
But dOD't try to deal with the blJnded 
labourers ill this way in this land of 
Oandhiji where the liberation of bonded 
labour is re~ard(d as the liberation of the 
lowest of the low and it is the first priority 
for our country. Gandhiji always said 
"Unto the last. That is my word." If 
the la~t man in the sot:iety is lifted. the 
entire society is lifted. 

I want that process to be commenced. 
Adequate answen. should be givl'n by the 
Labour Minister to my question,;. 

[Translation] 

SHRI T. ANJIAH : Mr. Dt:puty 
Speaker, Sir, I agtce on many of rhl' lJoints 
raised by Prof. Dandav:!tc. So mar,y 
things arc haprcning th.rc including the 
exploitation of the labourers. I also know 
about them. Only one contractor has 
taken base there and he hus been changing 
the name of the company after evtry six 

, months. Whenever there is any awurd, 
he SlIYS thaI no sUl'h company is in exis-
tence. 1 have come to know that wmc 
very pe(.'ple tire the partners. I think that 
.u,h people ~hould be given the severest 
punisbment, ye:,tclday I had n discu~sion 

with the officers ~ho visittd the area. 
206 prosecutions have been Jauched in im· 
plementalion of Supreme COUTt AW8rd, but 
Ifeel that it will serve no purpose, be-
cause only minor fine is imposed and th~re 

is no prOYISlon for imprisonment. Thus. 
the offenders always escape proseculioD. 

We are soon conbening a meeting with 
you, in which Morcha leaders and the 
contractor would also be invited. If no , 
solution is found, the State GOVt. of 
Haryana would bt! approached and asked 
10 nationalise the quarry to avoid constant 
exploitation of the labourers there. The 
State Government should ensure the im-
plementation of Minimum Wages Act and 
Suprl'mr: Court Award, if any, should also 
be implemented. Th~ State Government 
should also ensure that the directions siven 
by Indllstrial Tribunal:, from time 10 time 
are implemented. The person who fulfils 
all these formalitiC's and conditions should 
only be awarded the lease of the quarries. 
If nobody agrees to accept these condi· 
r ion~. I fully agree with you that this 
!t'a5e syHem should be abolished. 1 quite 
agree wirh you on this point. 

So far as th;-bombl labour system is 
conc:rn:.:d. it has been included in the 
20 Point Programme of Smt. Indira Gandhi. 
We have been making efforts to secvre the 
release of many bonded labourers. A dis-
(.;lISSinll wa) hdd in the meeting held 
r('g:llding bonded labou!' and it was found 
that ther!.! wen: three types of labourers-
One i.; contract labour which includes 
kmpurary workcl'~. other is casual labour 
and then there is the bonded labour. We 
are vcry seriously thinking about it and as 
far as pos~jblc. labour law~ would be 
amended so that bonded labour system 
could be abolished. A sum of Rs. 2000/. 
is g_iven to the bonded labour by us and 
on equal amount is given by the State 
Gov~rnmcnt. We have mooted a proposal 
that in addition to this total sum of Rs. 
4000/-. They should be given loans from 
the baDk~ so that they could start their 
own business. We arc taking all the steps 
towards abolition of bonded labour under 
20 Point Programme of Smt. Jndira Gandhi 
and we arc marching towards thle goal, 
but total abolition of bonded labour system 
would take some time. We would soon 
conbl.:l1e a metting in which oPPosl'ition 
leaders and labour leaders would be invited. 

[£"Ili"lI] 
SHRI MAL1AREDDY RAGUMA 

REDDY (Nalgonda): The most unfortu-
nate thiAS happened 00 17th' of 'his month 
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in Anand Nagar near Faridabad. I know, 
the present Labour Minister was first a 
labourer. tben a labour leader and today 
he is the Labour Minister. The contractor 
brought bonded labour, and in'stead of 
paying Rs. 71 as directed by the Supreme 
Court and the Tribunal, he was paying only 
Rs. 22 and sometimes Rs ~2. The 
labourers demanded Rs, 100 for crushing 
and grinding. Even the wage or' Rs. 71 
is very much less compared to the position 
in other States. In our Statt', for ]50 eft. 
load, we arc paying Rs. 200 to Rs. 250. 
Fout pairs have to grind 150 eft. So, 
they are getting onl, Rs. 6 or 7 per day 
here. The hon. Minister has already assu-
red the House that he will look into the 
matter personally. But giving only an 
empty promL,e will not do. With the 
help of the State Government, he should 
instruct the officers concerned and he 
should sec that the wages are paid and 
the compens~tion is paid to the berraved 
families and to the injured persons. A~ 

Prof. Dandavate requested, the labourer~ 
should be released immediately. Utmost 
importance should be given in future to 
release thet bonded labour wherever they 
arc in this condition, and the labour, should 
be protected from the clutches of the 
quarry·owners. Bl'cause he was first a 
labourer and then a labour leader, I know 
he will do justice to the labour. I request 
the hon. Minister to take immediate action 
against the goondas who are behind the 
scene and who are taking undue advantage 
of the situation. I request the Minister 
to arrest them immediately and take what-
ever action is possible under law, 

[ Translation] 
SHRI T. ANJIAH : Just now, Reddy 

Saheb bad spoken about the problems of 
bonded labour. I am giving him categori-
cal assurance. I have already said that 
a meeting would be conbened in which we 
will discuss what action should be taken. 
r seek your co-operation also for the aboli-
tion of bonded labour system and every 
effort would be made to abolish it. 

I would call in contractors, represen-
tatives of the worker's union and quarry 
Owners for discussing the maNer regarding 
quarry workers. crushing workers aDd 
casual labourers and fry to see what settle-
,lDent 98n be readied. If no solutioll is 

Importanc, 

. found, I roel the Government should 
nationlise them. 

[Engllsh1 

SARI V. SOBHANEDREESWARA 
RAO (Vijayawada) : I am sorry to state 
that we have received a statement from our 
hon. Labour Minister (who is considered as 
a friend or the Labour-Karmf!tka Ba"dha) 
which I think, unfortunately before presen" 
ting it to this August House, he did not 
think it fit to go through. It has been 
~ouched. in slIch a way as to give a wroDe 
ImpreSSion about the actual problem there 
and giving scope for the Members of tbis 
House to think tha t the quarry workers are 
also at fault. In fact, my bon. Friend. 
Prof Madhu Dandavate has dealt iD detail 
and I will Dot repeat what be said. I would 
only like to pinpoint one or two points to 
the notice of this House, to you and to 
the ~on Minister. While the Deputy 
Commissioner for Labour has fixed 18th 
March 1985 as the date for the meeting of 
the contractors. the labourers and the 
concerned officers of the Slate and Central 
Governments to discuss and to resolve the 
problem concerning the quarry workers 
and while there is a lot of tension in that 
place. I wonder why the quarry owners 
were permitted to operate the quarries 
because it is a matler over which the people 
and the workers are very much agitated. 
The workers have stopped working in the 
quarries to grind to stone. So, in tbe 
absence of allY amicable settlement, it is 
but natural that the workers wlll prevent star .. 
(ing of the quarrying. In fact, the administ. 
ration I.e the District Collector or the 
Superintendent of Police should not have 
permitted the contractors to start the 
quarrying operations-which has led to 
this unfortunate incident. Aftcr all they 
hlve not demanded anything iJlegal or ~ven 
more but only they requested implementa-
tion of the award by the Central Indu§trial 
Tribunal as well as the implementation of 
the Supreme Court judgment. In tbis 
statement also the hon. Minister has said 
that the companies which have participated 
in the labour proceedinss have since beta 
closed down and in that way they have 
e8cap~d. from tbe responsibility of payi. 
tbe mlDlmum rate fixed by the TCibunaJ or 
the Supreme Court of Is. ,71 per 150 cubic 
fl, :o~ material. It ,is quite asloQis~iq. tbat 
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tho DepartmeDt has allowed these people 
to 10 away like that, denyiQI the workers 
tbeir Jeg.itimate dues. Our information is 
that aaain the same people are operatin8 
there and are running the show in different 
names, cbansina the names of the company 
and tbe rame persons are in the field. 

So I request the bon. Minister to kindly 
take jmmediate action against tbese people 
who have refused to pay the workers tbeir 
leaitimate dues as per the award given by 
the Tribuoal as also as per the latest awar~. 
Tbe amount due to the workers which was 
nol 8iven to them should also be calculated 
aad it should be giv",n tJ tho workers. My 
submission to the hon ~{ioister is, tbe 
Police are trying to mislead about the eotire 
situation. Our information i4J that they 
Ire hand in sJove with those people whose 
names were,mentioned by the hon. Member 
here. There are some other contractors 
who are managing the police people. The 
aenuinc workers as well as the goons. 
hoodlums and cbamchas or the contractors 
arc treated on the same footing, whicb is 
unjustified. They say they have J)ut tbe 
cross cases. It is unjustified. I request 
the Minister who is interested in the welfare 
of Jabour to remove the false cases foisted 
on genuine labour. Stringent action is to bc 
taken Ilgainst those people responsible for 
tbe death of one harijan, namely, Dhoon 
Dass and injuries to several others including 
some women. We will be very happy H he 
takes prompt action in this regard, Mr. 
Dandavate has narrated· his experience (bat 
ill 1982 itself he brought to the notice of 
the House regarding the injustice done to 
bonded labour. In spite of the judgment 
of the Supreme Court there is ncgligent and 
indifferent attitude on the part of the 
Government of India in implementin8 the 
judgment. The judgment is binding on the 
Government as well as every persoo in this 
laDd. So, it shouJd be implemented for tb 
with. I request the Minister to inform the 
House about the action taken in this reaard 
before our Budget session is over. 

( 71tm~ lation 1 
SRRI T. ANJIAH: Mr. Deputy 

Speaker. Sir, I bave already said tbat a 
mcctin, would be convened vcry loon in 
wbicb all tbeae matters would be disculled. 
The members have asked as to why the 
date 18·3.s5 bad been Bled for boldiD, tbe 

':JIr1".'flp]';~~~jJ)r_~II"""'a"'''''~'I'''I''' ~ ~ ... ~m,""',·."",;""~,,,,., .. ,,,,·, ,._-,. __ ---. 

meeting. The meetilll was Bxed to be held 
on 18~3·198S as the date for enforcement 
of award was expiring two days letter. I do 
nol want to go into the details of the matter 
further ..• (lnferrup,'ions) 

fE",lish] 

SHRI V. SOBHANADREBSWARA 
RAO : He is speaking about other things. 
I am following translation in English. I 
have not asked why the date was fixed 00 
18th. 

SHRI T. ANJlAH : This is to be after 
3 months of the Industrial Tribunal Award. 
Th~t is why we fixed the date on 18·3-85. 
Before that date they cannot fix the meeting. 
I agree with you that there must be 
implementation of the decision of Supreme 
Court and Industrial Tribunal-They must 
be implemented. I agree, exploitation is 
th.:re, I have already told you about it. I 
will convey the meeting. I will in invite 
Prof. Dandavate, I request you also. We 
can tli t together and discuss this. 

SHRI V. SOBHANADREESWARA 
RAO : Mr. Deputy-Speaker, Sir, you mu~t 
come to our rescue. I have not questioned 
the validity of the meeting which is called 
on 18th. I asked why these officials have 
permitted the contractors to start the 
quarrying and crushing operations on the 
17th. 

SHRI T. ANJIAH : These are separate 
things. 

[ Translation] 

PROF. MADHU DANDAVATB 
(Raja pur) : The Supreme Court had diverted 
that its Judgement should be implemented 
within 'six weeks of the date when it is 
given. Why was it not implemented and 
bow much more time would it take to 
implement the judgement-is it possible for 
you to give any indication in this realrd ? 

Secondly, are you ready to give an 
assurance that the innocent perSODS who 
were arrested would be released before the 
tripartite meetin8 or not? 

SHRI T. ANJIAH : Mr. Deputy 
Speaker, Sir, Jbe hon. Member belie .. 81 
if I am running tbe Government abere. 
Still, I have beard you but I cannot II, 
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anything about it bere. I am not the Home 
Minister to give an, directive to tbem. 
Stm l I would try to look into all these 
matters and I had called tbe concerned 
S.P. yesterday aDd discussed these things 
and I would discuss it later in the meeting 
also. No good will come out by disclosing 
those things before the House. I know all 
tbe facts about the workers who have not 
been apprebended, why they have not beeD 
apprehended and the names which you have 
mentioned, but I do not wish to disclose 
them. I will take action on it. I will call 
a meeting within 8·10 days, before this 
session ends. 

[EnglIsh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHlJLAM NABI 
AZAD) : Mr. D(~puty·Speaker, Sir, I would 
request you kindly to consider skipping the 
Lunch Hour of the House to enable us 
complete the business of the House. 

PROF. MADHU DANDAVATE 
(Rajapur) : We can skip the Lunch Hour 
but we do not want to skip our lunch. 

MR. DEPUTY·SPEAKER: Is it the 
pleasure of the House to skip Lunch Hour 
of the House today ? 

SOME HON. MEMBERS: Yell. 

MR. DEPUTY·SPEAKER : So, we will 
continue. Next item-Matters unacr Rule 
377. 

lZ.58 brs. 

MA TIERS UNDER RRLES 377 

[Trons/at iDn] 

(I) Scarcity of drinking water particularly 
In billy areas of U.P. 

SHRI HARISH RAWAT (Almora): 
Mr. Deputy Speak~r, Sir the Government 
of India have been providing ample finances 
to the U.P. Government for implementing 
ambi'tious drinking water sch:mcs in 
problem-villaaci of U.P. under the Minimum 
Needs PrOll'amme. Under this proaramme. 
U.P. Jal Nigam and Jal Sallsthan have been 

catru.ted with tbe responsibility of water 
supply. The work of the these two BocU. 
in hilly areas aod particularly in my 
constituency has been completely uDsatis. 
factory. The Nethna drinking water projecc 
and Pithoragarh.Almora, Tinli-Cbachroti-
Kharhi drinking water projects are faciD, 
crisis. Wa ter supply i, being made on paper 
only; taxes are being collected from the 
people but the reality is that they do not 
get even a drop of water through the 
taps. 

The lal Nigam formuJates tbe scheme 
and hands it OYer to the Jal Sansthan 
which is responsible for its implementation. 
The scheme is not formulated accordiog 
to prescribed norms. The lower staff iD 
both these organisations effect tbe traosfer 
of the work of the scheme. La ter OD when 
the scheme does not work, the Jal Sansthan 
blames the Jal Nigam and lal Nigam io 
turn blames Jal Sansthan for not effectively 
implementing the scheme and thus evade 
responsibility. It is the people who suffer 
consequently. I would, therefore, suggest 
that the Union Housing Ministry should 
direct the State Government: 

1. That the formulation and imple. 
mentation of drinking Water schemes 
should be the responsibility of only 
one organisa tion. For this purpose 
the Jal Nigam and Jal Sansthan 
should be amalgamated. 

2. That a crash programme should be 
undertak:n to surve y and rectify the 
defective drinking Water Schemes 
and suitable funds be provided for 
the same. 

3. A high level enquiry be made into 
the working of these two organisations. 

[Engli,h] 

(II) Need for establishing aD Agriculture 
University at Jobner, Rajasthan. 

SHRI BANWARI LAL BAIRWA 
(Tonk) : The S K.N. College of Agriculture 
at Jobaer is the oldest collclo in Rajasthan. 
The leAR visitinl team, in its report baa 
admitted there is no p'ro~r plan for tbe 
development of lobner campus in the Uni· 
versity of Udaipur. This learn bas recom· 
mended that tbcr~ should be a separa.te 
Aaricuiture University in tbe State. The 


